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CENTRAL ADMINISTRATIVE TRIBUNAL::GUWAHATT BENCH.
(0.A.No. 164 OF 20606,

'DATE OF DECISICN: 5.05.2005.

Shri tongiyam Singkom

APPLICANT{S}
Mr.A.K.Roy
ADVOCATE FOR THE
APPLICANT (S
VERSUS - :
Union of India and ors.
RESPONDENT(S)

| | ADVOCATE FOR THE
Mr.M.U.ahmed AdALL.G.S.C. 'RESPONDENTS.

- HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN ,

1, Whether Reporters of local papers may be allowed to
see the judgments? _ .

2. Te be raferred to the Reporter or nai
3. VWhether their Lordships wish to see the fair copy of

- the judgment? _
4. VWhether the judgment is lg\jgi irculated to the

other Benches?
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CENTRAL ALMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH

Original Application No.104 of 2006
Date of Order: This the 5% Day of May, 2006.

SON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN
Shri Longiyam Singkom |

SFA(GD) :

Special Bureau, P.O.Ziro.
Dist.Lower Subansiri(A.P.) Applicant

By Advocate Mr.AK Roy,
Mr.Limawapang

Vs
1. Unjon of India, :
Represented by the Secretary,
Ministry of Finance, New Dethi.
2. Under Secretary(Pars-IV)

Cabinet Secretariat, Govt. of India,
New Delhi.

3. Deputy Commissioner,
Special Bureau; Tezpur.

4. Assistant Commissioner, .
Special Bureau, Ziro. . Respondents.

By Advocate MrM ,U.Aﬁmeél. AddldCeGeS.Co

ORDER(ORAL)

SACHIDANANDAN, V.C:

The appficant is presently working as Special Field
Assistant (in short SF2), who was initially a;};jéirzted as a Securifty
Guard on 01.12.1971. The grievance of the applicant is that after
completing the period of eligibility he was not granted the ACP
‘scheme &l dabe The applicant has also mentioned that in O.A.No.537
of 1986,C.A.1107/2000, 0O.A.1223/2000 and .G.A  130/2001 the

Tribunal has passed identical orders directing the respondents to

-
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- give the ACP benefits to Lh@ non matuwlare employees. The

applicant has also enniosed the order in OANO 2002/,-:0(}2 dated
8.8.2002, 103 of 2005 dated 11 5.2005 in support of the (*antenhon

the applicant has filed representation.on 3 2005 (Annexure D). But

- the respondents did not consider the same. Being aggrieved by the

certain action he has filed this O.A. seeking for the following reliefs.

“) To direct the respondent to extend the benefit

his scale of pay.

V.ii) To diret:tl the re’spo}}den:ts ‘éu'thorities to pass a
formal ré.ason»ed -order b’y disposing of his
repr esenfatmn dates 16.6.2004 and .3.05.

i) Any other order or orders as your Lordship

may deem fit and proper.

iv) Cost of the application.”

I have heard Mr. ,,A;K.Roy, Jearned counsel for the applicant

.and Mr. MJ.U.ahmed, . leamed A4d1C.G.S J.’ appean mg for the
respondents. When the matter came up fm h@amng the learned
"counse} for the applicant has submitted that he will };)e satisfied if .
~direction is given to the Respondgnts to consider the '.representatim; .

~ dated 9.3.05 on merit and dispose of the same and pass a speaking

order and’ a representation is pr'o”posed to be filed within two

weeks from to-day. I am of the opinion that if such direction is given jt

will suffice the interest of justice. Accordingly 1 direct the applicant

to make a  representation along with the O.A. before the 20

Respondent, and if such representation is filed by th'e applicant the | ‘

. \[L
e
[
y

under ACP scheme to the a'pp}icant by upgrading
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- 2ne Respondﬁ-nt or any otherg/gj:\(mty gspase of the same within
three months from the date of receipt of the said representation.
The G.A. is disposed of accordingly at the admission stage

itself. In t}}e cir z*umstannes there will be no order as to costs.

. {{.V.SACHIDANANDAN)

VICE-CHAIRMAN

LM



CANTRAL ADMINISTBAT IVE TRI DUNAL
' QJWAHATI D2ENCH: 4

- <RI GINAL AFPLECATION NO: ,."XOL#ZO,QJ
1., s) Name of the applicat e~ &zéﬁxﬁﬁkffck o, '
! ’ . N éxm%\/mfm
b0 Raspondants i~ Union of India & Ors

c) No, of ﬁpplicant(S) -
S
2+ Is the application 1is the proper formi- YeiiyaT

5. ‘Whether name & desription and addrass of the 411 papers been
furnished in caus® fitle .- Yes/ Now |

4, Has the application bzun dullQ.éigned and varified ¢ Yes p Do

5, Have the Gopieé duly signezd - Yes //BQ{

6. Have sufficiant number of COpies of the application been filed:qugﬁNﬁ.

Te ﬁhéther all the annexure parties arg implead@d :aYes/Naf/

g, #hether English translation of ducuments 1n the Languags * Yeféﬁsf“

9, s the application is in time &= Yeséng

1, Has the Vakalatnama/Memo of éppearaﬁce/ﬁuthorisation is filed:-YegLNéﬁ

11, s the application DY Ls0/ Ty For Bs: 5/= 266 a2k dd 24 &

12, Has the application is maitanable i- Yes(gpz'

13, Has the Tmpugned order original duly attested been filed :'Yéiﬁga:

14; Has the ligible copies ~f the annexures dully attested filed:-Yeaﬁya,

15, His the Index of ducuments been filed all available:- Ye§£§)n

16, Has the,required number of envoloped bearing full address of the
respondants been filed 3- Yes/ .

17..Ha5'the declaration 3as required by jtem 37 of the forms- Yes/N

18, Whether the rolief sought fpr ariecs out of the single - Yes/-en

19, sihetheT the int:rim relief is prayed for - Yes[/ﬁg. B

9+, In case Of condonation of delay is Filed 15 it supported :an§LN6.

21, WhetheT this Caée can be heard by Single Bench/ééAééﬁﬁ¥P4¥¥Mﬂhk

22, Any other point - '

23, Result of the gerutiny with initial of the Serutiny clerk the

application is in order:- . X
M\)h O\/? _,)\.\/e. L BN \S NN @W *
‘%.6% +

W
§§GTION OFFIQgRﬂJ) A ’ ' DEFUTY REGLSTRAR
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I Central Admisisi.aing T.ibunal
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i
_IN THE CENTRAL AWENISTREFISE  THIBUNAL

‘ : Curwaneti Bench
~GUWAHATL .ASSAMo

(An application under section 21 of the -administrative Tribunal

Act,1985).
CRIGINAL APPLICATION No. '®Y oF 2006.
Shri Longiyam Singkam ®
=VSe
Union 6£ India;and Oorse .« sRespondents
LIST OF I;ATES ‘
Sl. Dates Particulars ‘ Para Annexure gggg
1. 1.12,1971 Applicant initially appointed = 4(i) - - 2

242042492

3. 8.8.,02

4, 11.5.05

5. 16.6.04

6.8.8.04

7.9¢3.05

as Security Guard.At present
working as special field Asstt.

(SFA). 4(11) 2
The Hon'ble Tribunal{Cuttack < - -

Bench)disposed of 0.A.57/86,
directing the respondents to
extend the benefit of ACP Scheme

tc non mative staff.

The Prinaipal Bench of this - 4(ii)= A - w

Hon'ble Tribunal disposed of
O0.A.2092/2002 filed by employees
of other region,directing the
respondents to grant the benefit
of ACP Scheme .

This Hon'ble Tribunal disposed = 4(iid- B c
of 0.A.103/2005 directing the _3- M
respondents to take decision on :
the matter.

Applicant submitted his repres= 4(iv)=-
entation to grant the benefit _—

_of ACP Scheme.

Respondent No.3 forwarded the -4(iv)= C L. 4
representation to respondent of

respondent No.2with a direction

to examine and intimate the

decisione | -
The applicant submitted another=4(v)=- D -4

representation still not disposed

of. .
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IN THE CENTRAL AU‘& NISTRA

GUWAHATi:BENCH.
(An application under Section 21 of Central Administrative
Tribunal Act,1985) .

ORIGINAL APPLICATION NOe \o&or 2006,

sri Longlyam Singkaom

-VB-_-
The Union of India & Orse.
‘ ‘ b . seseRespondents
I NDE X
Sl.No. Particulars- ‘ _Page
1. Application 1- %
2, Verification q
3. Annexure=A Jo —42
4. Annexure-B 13 - Lé
5.  Annexure=C 17 »
' 48
6e Annexure=D
Filed by: , For use in the Office
\_‘aﬂmg\pa?ov\ﬁ
Advocate 319“‘.“‘-‘?”"

Date:

T et



[' 3;01? kom~

s > e iR T

: 3 P 3 N
et saefm st N
Central AdMiuiut, 89YE '1,.Luu.‘£ '

SR LU
- qagd s : s
\' Guwahzti Bench ;
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL j 3:
- A
GUWAHATI $BENCH. j.g
(An application under section 19 of the Administrative /;
-
Tribunal Act,1985). , \f_

«BETWEEN=

Sri Longiyam Singkom.
s/o Late Talo Singkom
SFA(GD), |

Special Bureals, P. 0. 2iro
District,Lower Subansiri (A.P),
PP ‘ AEElicant

..,And-,

1. Ux;ion of India,
represented by the secretary,

Ministry of Finang=,New Delhi.

Ainder Secretaty (Pars=1iV),
Cabinet; Secretariat,Govte of India,

" New Delhi.

3. Deputy Commissioener

Special Bureau,Tezpur.

4. assistant Commissioner,
Special Bureau, Ziro.

.+ Respondents.

cont Qs ee 2
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1. Particulars of order against which this application

directeds~

This applicatiéd”against the action of the

respondents in nongiving Assured career progression (acP)

scheme benefit and non consideration of his representation

dated 16.06.2004 and 09.03.2005 (annexure=D).
2. Jurisdictiont=- ,

That the applicant declares that the subject
matter of this application is within the Jurisdiction of
this Hon'ble Tribunal.

3. Limitations=

That the applicant also declares that thds

application is made withdn £he time limit as has been

~

prescribed under section 21 of the Administrative Tribunal

ACt,1985 .
4. Fact of the Casei=
i) That the applicant at present working as Special

Filed Assistant (General puty) (in short SFA) under Assistant

Commissioner, Special Bureau,Ziro.He was initially appointed

_as a Security Guard on 01.12.1971.Be it stated that the

applicant is a non-matric in qualification.
144) . That the applicant states that the Govt.of
Tndia introduced a scheme nmnely'Assured Carrer Progression'

Scheme' (in short ACP gcheme) to extend certain financial

benefits to the Central Govt.employees by wWay of financial

CL’_S;Qﬁ?F&17h

upgredation'to the higher scale of pay.As per the Scheme
the financial. benefits are extended tO the Central Govt.

: 'COBtdooo3
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employees.Be it stated that though as per the scheme the
non matriculate employees were also entitled to get the
financial benefits,but the same was not implemented in
respect of them. Being aggrieved a mumber of none=matriculate
Central Govt.empléyees approached to this Hon'ble Tribunal
(Cuttack Bench) by £iling 0.A.57/86 and the Hon'be Tribunal |

was pleased to direct the respondents vide order dated

'20.02.92 to g;tend the same benefit to those applicants

The Principal Bench of this Hon'ble Tribunal has alsc in

0.A.1107/2000, 0.2,1223/2000 and O.A.130/2001 passed the same
order giving the ACP benefit to the non matriculate employees
After those orders the benefits were extended to the appli-
cants of those applicatiom,but others were not given the
benefits.Being aggriéved other employees of other region
approached to the Principal Bench by £iling 04 A0 2092/2002
and the Hon'ble Tribunal & disposed of the same on 08.08.02
directing the respondents to consider and pass appropriate
order within.the stipudated period .

Copy of the order dated 08.08.,2002 passed in

O¢Ae2092/2002 is annexed herewith as ANnexure=3i,

111) That the applicant states that though the said

benefits were extended to the employees of other region

the employees of the North-East region were not given the

same benefit and the request for granting ACP benefit were

rejected on the ground that the benefit is not_applicable

. to the non matriculate emp10yees.Accordingly.the number of
.employeel approached this Hon'ble Tribunal.One of such type
of application is 0.A.103/2005 wherein this Hon'ble Tribunal

cont@eee 4

A Simg e
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passed an order dated 11.05.2005 directing the respondents
to take decision on the basis of the representation ;nd

communicate the same to the applicant of that application.

Copy of the order ‘dated 11.05.2005 passed in b.A.iGi/

103/2005 is annexed herewith as Annexure=-B,

T iv) ‘ That the épplicanﬁ has also submitted one

representétion dated 16.6.2004 through the Assistant

Canmissioner,Ziro and the same was forwarded by the Deputy

Canmissioner vide his memorandum dated 08.08.2004 to the

respondent No.2,but till date no éotrespohdence»has been
made from the said authority te:the applicant.
One copy of the said forwarding memorandum
datea 08.08.2004 is annexed herewith as

Annexure=C,

v) That as the respondents-did nct cammunicate
their decision about grarnting of ACP Scheme benefit to the
applicant,he submitted ;nother‘representation dated
09.,03,2005, but the gsame also failed to draw the attention
of the concerned authority. '

Copy of the representation dated 09.03,2005

is annexed herewith as Annexnré—tp
vi) That the applicant states that same of the
employees of the region are getting the said benefit

after apbrroaching this Hon'ble Tribunal.So the same benefit

should be extended to him.

contGeeed

oL ,S?nxgi<tLhA
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vii) That the applicant states and submits ﬁhat

the respondent authorities have not disposed of his
representation dated 16.6.2004 and 9.3.2005 till now they
should be directed to disposed of the same by_passing a

formal order after examining the case of the applicant.

viii) That the applicané states that the action of
respondents in non-givinq of the ACP benefit to hﬁn while the

similarly situated employees are getting the same benefit

only after approaching this Hon'ble Tribunal is very much
illegal and unjustified.Being aggrieved with the action
of the respondents‘the applicant approached this Hén'ble
Tribunal by filing this applicgﬁion on the following

grounds amongst others,

5 GROUNDS =
i) For that the action of the respondent in non

giving of the ACP benefit to the applicant while the

similarly situated émployees of this department are geﬁting
< tbe same benefit 4 is in violation of Article 14 and

16 of the Constitution of India and hence the same is not

tenable in the eye of law,

i1) For that'the applicant is eligible as per the

Scheme and the action of the respondent is delaying to
disposed of his representation to passed a formal order is

not sustainable in the eye of law.

contdeee b

bL/ .S}rn? [(GKTV‘



iii)

iv)

v)

vi)

vii)

viii)

6.

| oL,v57m§?ﬁGKT“~

the applicant.

-6 -

For that the respondents are extending the

same benefit under ACP Scheme to the none

matric SFA/Fas(GD) who obtained the order of

the T:ibunal.they should not deny the same to

-

For that the action of the respondents is

arbitrary and whimsieal and hence the same is

not sustainable in the eye of law.

For that the action of the respondents is against

14

the Principle of natural justice and Administrative
fair playe |

For that the action of the respondents is not

maintainable in the eye of law in as much as the

- same i8 against all cannons of law,

For that at any qﬂate,the action of the
respondent is not maintainable and they should
be directed to disposed of the~repteséntation

of the applicant Qﬁich is laying pending for
nearly tw6 years.

For that the 'respondents are barred to treat
differently to an employesz of the same department
undér the same region,while the applicant has

already attained 25 years of contineous service,

DETAILS OF REMEDIES EXHAUSTED:
That the applicant states that he has availed

all the remedies as states 1in paragraph 4 of his

contd... 7
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application but failed and hence there is no
other alternative remedy available to him oﬁher

than to approached tinis Hon'ble Tribunale

Te . MATTER NOT PREVIOUSLY FILED OR PENDING BEFCRE

ANY COURT?:

That the applicant further declares that the he
has not filed any application or writ petition:

or suit regarding this matter before any Court.
or any other beach of this Tribunal nor any or
eny such petition or suit is pending before any
of them.’

8. . REMEDIES SOUGHT FORS

Under the facts and circumstances stated -above

the applicant prays for: the following relief :=

i) To direct the respondent to extend the
’benefit under ACP schemé to the applicant
by upgrading his scale of paye.

ii) To direct the respondént autharitieé”%assed
a formal reasoned order by disposing of his

' | representation dates 16.6.200¢ and 9.3.05,
1ii) Any other oraer or orders as your Lordship
| may deem fit and proper.

iv) Cost of the applicatiocn.

contdese8

A - Qim? Rom~
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9. INTERIM RELIEF PRAYED FOR$=

Under the facts and circumstances stated above
the applicant does riot pray any interim relief at

this st agéo

/
100 ..0‘......'.....0.0...0...

11.° PARTICULARS OF I.P.O:

1. I.P.C. No: 2-6°G 2,22\ W\
11, Date of Issue: ZH.A-0b .

111, Payable of: Guwahati.

12. LIST OF SURE$

A8 stated in index.

contd..Verification

0(_, S}n? [Con~
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VERIFICATTION.

I,Sri Longiyam Singkem,son of Late Tale
Singkem aged about 53 vyears sat present working as
,SFA(GD); Spgciail Bureau,P.0,Ziro,District Lower Sabansir
(Arunachal Pradésh) do hereby verify that the statement
made in paragrai)h 1 to 12 of the application are true t.oA
my personal knowledge and thew made therein, I

belief the same to be true as per legal advice and I

have not suppressed any material fact of the same.

and I sign this Verification on this 3\ th day

of April.zoos at Guwahati.

Date:d!. O4. 2006.
O(--ona \'7 AN~ S;m? '7‘(9\%
Place:Guwahati. ' ' SIGNATURE
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Central Adm1n1 trative Trlbunal < ’
Principal Bench: New Delhi /4hnexU*<f' /4

A=2092/2002.

1} SRR o _ fﬁis-thé 8th day.of Adgust, 2002 ¥
Hon’ble Smt.” Lakshmi Swaminathan, Vice-Chairman (J)
"Hon’ble Shri V.K. Majotra, Member (A)
1. Mangal Singh, SFA
2. Murari Lal, SFA
3. Rajendra Prasad,. SFA
4. Ram Bhaj, SFA
5. Rup Chand, AFO
6. Amar Singh, SFA(MT)
7. Dan Singh Bisht, SFA(MT)
8. Pritam Singh, SFA
9. Lala Ram, SFA .
10. M.S.8is odla SFA - . , .
1. Vlade_Pdl Singh, AFO
12. Jai P4l Singh, AFO
1Z. Dev Giri, SFA (MT) '
14. Sri Ram Singh, SFa (HMT) 3
15. Jagdish, SFA , ’ ]
16. R.S. Rawat, SFA (MT) BN :
b 17. Somra) Krlstan SFA (MT) K : .
187 Bale~Ram, S5FA g - »
19. Om Prakash, SFA. g ' o }
' i —-Applicants’ g
(All the applicants are wohkingzin the - {
office of Respondents No.2) ! -
(By Advocate: shri M.K. Gﬂpta) S
Versus
1. Union of India ' ) ‘
Through the Secretary (R), . .
Cabinet Secretariat,
"7, Bikaner House (Annexe), !
Qhahgahan Road,
Meaw Oelhl 110003
- 2l Special Secretary~I~
Cabinet Secretariat, A P
7, Bikaner House (Annexe),
Shahjahan Road,
New Delhi=110003. —
: ~Respondeints
3Q§BMKQEQL)
Honlble Shri. Y.K. Majotra. tember. (A). B
Artuiied by ‘ - - '
%L ) Shri M.K. Guplta, learnod counsel hea el
Ldvocste. ' . .
. 7. Aapplicants are  pres ~nr]y Sworking in - variousﬂwwﬁ*
\\ T ’ ! | ;"'l'\‘
D~ - cE
- T
- A

&




ara  withogt 1sa30ing a nolice Fey e respondents, we ask bl

Capacities with the office of respondent No.2 from the
various dates mentioned in Annexure A=l as Senior‘ Fleld
Assiétant (SFA) and two of the applicants areuAss}stant Field

'

Officer (AFQ). These applicants are aggrieved that they have
been dgnied the revised pay scale ondiéhé groundg of
differenfial in qualification, i.eﬁ, tHe applicants .being
non-matriculateé as also the benefit of the order passed by
this Tribunal (Cuttack Bench) in OA-57/86 dated 20.2192 and
order dated 18.5.2001 made' by Principal Bench of  this
Tribunal in OAs 1107 & 1225/2000 and OA~130/200L and  order
dated 6.6.2002 in QA»3382/2001~ Learned counsel stated that
respondents have rejecte?'representation of the applicants
statiﬁg that the matter regarding extension of benefit of CaT
Judgment to Non¥Maﬁric s hid Feon taken up with Ministry
of Finance.,,Howeverb it haé been decided by respondents thav
such  benefit could be accorded only to betitioners in  thoaw
cases and - is not automatically extendable | to .the

non-petitioners. Learned counsel has drawn our attention to

Paragraph 4 (i) of the 0A regarding representation having

been made by the applicants o respondents .

Al
. Wa find that; applicantz have neither annexed copy of .
de

the i Feplresentacion nor mentioned the date of repfesentation

in the 0a.

'Having regard to Lhe averments made in the 0A, in our

>

view the ends of Justice would e met: i} at this stage itself

[N

applicants to make ceparate  detailed representation
o Fag g g to the Judaments el ied  upon 2y tham, Wi

e e

r ey O eadme ot camm amin e

. RN




respondents should

within a month. fﬂ&ﬂkﬂfg @L*ﬂvaﬁbj*““‘

5. -0.A. is

costs.

(V.K. Majotra)
Member (A)

cC.

conaider

and

~

pass

Vice-Chairman (J)

.
N e

QLJ
= Dol

-

appropriate

disposed of in the aforestated terms.

R PP

(smt. Uakshmi swaminathan)
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ANNEXURE B

L AL AN S TR ATIVE TRIBUNAL

GUAWATTATT BENCT A
Ol Application Mo.103 ol 2008
Lire of Order: This the 1Y Day of May, 2005.
HON BLE MRIUSTICH G SIVARATAN, VICE-C FATRMAN
HON'BLE MR KV PRAHLADAN ADMINISTRAT VE MEMBER
Sy Debabrata Biswas.
Special Ficld Assistant (G -
Special Bureau, Tezpnr RO-Durga Bhawan,
IN Road, Tezpur,
Dist-Sonitpur (Assam) Applicant.
By Advocate -Mr.A K Roy, $.C.Biswas, L. Wapang.
\ersus-
_ Union of Tudia, represented by the
Secretary, Ministry of Finance, New Deihi.
. Under Secretary(Pers-V)
Cabinet Secretariate, New Delhi,
/
. Dircctor (Pers) , -
Govermment of fudia, Cabinet Secretarial,
New Delhi.
4. Deputy Commissiotier, Special Burea, |
Tezpur, Dist-Sonitpur(Assam) : Respondents
By advocate MrM.U Almed. Add C.GS.C -
ORDER(QRAL)
SIVARAJAN JVO)
The upplivant s i spectal Field Asssistant (S AY Special Buraau, Teapur,
ander thie Respondent 7ot 1Us uted it as per otlive order Mea G633 Pers 1 2799
5 | ~
Artostaed DY
Q\S\OQ
Advocale.
o

. ’\"
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{ dated 28.10.99 the applicant his been found cligible for grant of ACP under the

2
—

sehene. Sinee the benelil ad not been extended to the applicant he nade
representations (Annexures B! & B2) before the 2" Respondent. The sume wis
replied by contmunication dated 8.8.03{Anuexure C) in which it is stuted  as
follows:

“1 Reference  your application dated 04.04.03
addiessed to Us(Pers V), Hqrs, New Dethi regarding
implementation of ACP Scheme.

2. In this connection observation of Harsisas
under:-
As the decision regarding grant of ACP benefits
to non-matic SFAS/Fas(GD) is under
examination in consultation with DOP&T and
further communication will follow on receipt of
reply DOP&T ‘

——— . .

This was tollowed by another commutication dated 10.10.2003 {Annexure D)
served on the applicant only in late March , 2005 as could be scen from the

endorsement at bottor.

2. Mr. A. K. Roy. lcamed counsel for the applicant subinits that the
Respondents had found the applicant cligible Lor fnancial benefits under the
ACP Scheme and that there was o justification on the pm{-ofthc respondents in
refeiring to order of the Tribunal und in - stating that financial benetit under the
ACP Scheme can be extended only to the applicant before the Tribunal.
M'.M‘.U.Aim\cd lcam;;d Addl, CGSC -submits that _Matric and non-Matric

finanacial benefits under the ACP Scheme available to the Malric staff cannot be

extended to the Now- Malric stall’ and therefore, the respondents were fully

- >

R justified in denying the benelit to tie non-Matric stall.
3. If as @ malter of fact this Tribunal had directed to extend the financial

¢ benelils under the ACP Scheme to (he Non-Matric also and if the guic order has

s ‘

Y
v
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Lecmme final (F the said order has not been taken up belore the higher torunus
there will not be any  justitication in not extending the sanie bcncﬁtg o similwrly
situated persons also rather than prompling them to approach this Tribunal for
such rqilicfs. We find that the only ground on which the applicant has been denied
tie fiancial benefits under the ACP Scheme is that the Ministry had clarificd that
the financial bcn.cﬂts wnder the ACP Scheme as directed by this Tribunal in the
case of non-Matric can be given only to the applicants therein. We are unable to
understand the logic behind such clarification if the ordér passed by the Tribunal
has become final, We do not propose (o make any further abservation in the matter
as we liave fxcithvcr seen the order of the Tribunal nor are in possession of the

undisputed materials regarding the factual situation,

n the circumstances we direct the applicant to make a representation
tuining all the relevant factual situation and also legal position with reference to
the decision of the Tribunal before the 4™ Respondent within a period of  six
weeks from todaxf If any such rcpll'cscnt.ation is made Bef’ora the 4" Respondent, if
hie is so cmpowcmd he  will consl'ider the same and  pass an ;x'pproprintc order
within a period of three months thereafler. If the 4™ Respondent is not cbn'lpcicnt to
decide the said  representation received by him the same will be forwarded to the
competent authority among the Respondents without delay and the said authority

will decide the matter within a period of three months thereatter. The decision taken

therein will be conuitunicated to the applicant without gny further delay.»




©- _

The O.A. is disposed of as above at the adimission stage. The applicant will

produce the order alongwith thé representation to the 4™ Respondents for
conmpliance.

+ e T

T e

Sd/ VICE CHAIRMAN

g0/ MEMBER (A)

‘esnified o e true Capt
Erakr:

A %';’
t&\ K &N “}"3\2\\5‘\
gecitomOfjicer (7]

caT. GUWNMT! RANCH
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SECRET-

A,
' -

No 0/ 1/99-TEZLEGTT) £ &8I

)
Ve CU v GOVT . OF INDIA
) SPECTAL BUREAL

TEZRUR

patad, rhe - @[8[o

»
MEMORANDUM
Fnclosed pleasa  find an application <ubmitted by Shri .

Singkam, SFALGD), IND Na. 1H00S-K SR, Ziro regarding grant of ACP
Schame aftar completion of 24 ymars of servica.

2. ‘ In this regsard, il is mantioned fthat Shri  singkam, is A&
non-matric SFALGD) . -
3. It ia reaueeted that the case of non-matric SFAS(GD) may ba
axamined and decision intimated Lo this office for furthar necassary
acition. -

@

Encla - As above.

-
.

R " (K.C. BANERJEE)
DEPUTY COMMISSIONER

TO

Undar Secretary(Pars. TV)
Cabinet Sacreaftariat,
Govt of India,

New Delhi .

Copy _to - : ’
_Assistant commissioner, Sk, Ziro w.r . f. his memo. no.2/SBI/MISC/97(2)-

?1 dated 14 .06 .04 .
o - P
(%\ -

‘ 3 . o DEPU;TY COMMISSTIONER

n)fﬁ"" [ >
15 f 4 ( 77 7At~£e;~_oa oy \\J\\%\@'\

AVALL
Advocate.
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The Under SeéretérYn' ,J.ﬁ“ff,‘
Cabinet Secretariat, ' = - -
Hqr,New Delhf.
(Through proper Channel) " - !
Dated Ziro 9th March,2005,
Subi~ Grant of ACP. SLOTE
Ref t= RepresenLation dtd.16 6 2004 alonqwith for wordinq

Memorandum dtd°8°8ﬂ04fxs ued by the Dmputy Canmisasioner.

Sir,
Under the, above stated circumstances I would l1ike

to state to you that for qrant of ACP %cheme benef s I
have submltted one rapresentation on 16642004 which wa

forwarded by the Deputy Camnissioner with a direction to
\

examine and to intimate the dq;ision to his office for

further necessary action,but till date no fonmél order or O

decision has been passed from your ends.

That Sir under our departmcnt same employeeg are

]

qetting the said benefit after approaching the Hon'ble Central

Adminlstrarive Tribunal.
Under the above mentioned circumstances I reqguest
your godéselfrib' lOOK into my case and passed necessary

order granting me the sald benefit since now I have already

completed 25 years of my contineous service,: ’/

Youra sincecely -

M k La Ol,or\ am Sim fm w")’
‘ ' v . ori L.ainqkan
g M()X | . SFA(GD) ziro

.' . A;unachal Pradésﬁ"
M‘i\’i\f; |



District. :

( THE HIGH COURT OF ASSAM NAGALAND MEGHALAYA MANIPUR
TRIPURA, MIZORAM & ARUNACHAL PRADESH) '

0k N (00 o

b ' ' $\m‘. , \,-evs 3,\ »'j'@vvx ${“X\<QM Arpvpellant -» . k
o : : ' Petitioner W o
Versus o _' X} S

Versus Respondent

UMiom o/\x ’B\)‘\'Qi 5 o%s . ; , |
: Opposite Party

-

Know all men by these Presents that the' named __ o od\iaouk )

hereby nominate, contitute and appoints Shri_ A. K. Ray -

L swraawapawg
\

q-

Advocate and such of the undermentioned Advocates as shall accept this Vakalatnama to be my/

. our true and lawful Advocate to appear and Act for me/us in the matter noted above and in

e Aconnectlon there with and for that purpose to do all Act whatsorver in the connection including

.. deposition etc. for me/us and on my/our behalf and I/We agree to ratify and confirm all acts so

" done by the said Advocate as mine/ours to all intans and purpose in case of none-payment of the
i _stlpulated fee in full on Advocate will be bond to appear or act on my/our behalf. '

AR In witness where of I/We hereunto set my/our hand this .’
| DAY of __Wey 200 @
1. Mr, T.C. Khatri, 15, Mrs. R, Begun 29, Mr. Kohinur Islam | o
3. Mv. B. Banerjee. 17. Mr. B. Das ) B Miss. MonlkaDas .=
4.Mr. N. Dutta. 18. Mr. D.D. Bhakta © 32. Miss. Manju Bordalal
5. Mr. S.C. Biswas 19. Mr. H. Sedai ... 33.Mr. H. Chanda -
6. Mr. K. Bhattacharjee 20. Mr. K.P. Singh . 34.Mr. Devjyoti Choudhury
7. Miss B, Choudhury 21, Mr. J.C. Barman 35. Mr. Khirrodh Bhattacharjee
8. Mr.P. Sharma 22. Mr. A.K. Hussain -36. Mrs. R, Majumdar o
9. Mr. P. Mahanta 23. Mr. G.K. Choudhury . 37.Mr.S.K.Singh. ~
10. Mr. P. Biswas 24. Mr. R. Dhar 38. Miss. Swapna Devi
e 11, Mr. Srilal Gupta - 25.Mr. S. Alim © 39.Mr.U.Dhakal
i 12. Mr. M. K. Mazumdar 26. Mr. T. Dhar : 40.Mr. Abdul Kadir -
13. Mrs. N.D. Sharma 27.Mr. T. Son A K. Ra
Y 14. Mrs. N: Bhattacharjee ~ 28. Mr. Jakir Hussain Y.
I ‘ P . ‘42 L\Mﬂwqeaua
_ Received from the executant o
co . Satisfied and Accepted . L
~ Advocate : ' ' ~ Advocate:: . . :

Date: | A ' . Date:
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